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of terror. I think it is time that the
Centra] Government makes a state-
ment about the actual s.ate of affairs
obtaining in the State. I request you,
if it is pos.ible for you, t7 inuae this
request to the Governm=nt il they can
make a statement today.

Mr. Speaker: Mr. Nath Pai should
consider how he set the ball rolling
and how it hag movad now. He hus
put we into so many difficulties,

Shri Nath Pal (Rajapur): The
House shou:d not get a wrong 1m-
pression. 1 am the most law-abiding
Member.

M:. Speaker: ] am asking him to
consider what wrong he has done.

Shri Harish Chandra Mathur: He is
& law-abiding Mamber.

Mr., Speaker: He always claims
that he abides by the decision of the
Chair.

Bhri Nath Pai: I did not know that
I wou.A be emerging as the villain of
the piece of what transpired today.

Mr. Speaker:J do not say, the
villain of the piece, but the hero of
the show. The Caliing Attention
Notice. Shri Bagri.

8hri P, K. Deo: Sir,....

Mr. Speaker: 1 must make it clear
that 1 am not going to reply at tais
momant. He has drawn my attention
and he may write to me. I will find
it o

hrs,

ALLOTMENT OF AN IIOUR TO
MEMBERS ON THE LAST LAY CF
A SESS.ON

S8hrl Ramga (Chittoor’: I may be
permi‘'ted to mazke an observation.
At least for future guidan-e, I request
the Chair to evolve some procedure
for what the Chair ig going to do in
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regard to the last one or two days of
the session. I say this because if the
Chair sticks to the present procedurs,
then what is like.y to happen ig that
we fee] ourselves under a gense of
grievance because we have no chan:e
at al] of going to th2 Chair after the
rulling is given in regard to ocur ad-
jourment motions, cailing attention
notices, etc, for a revision of the
ruling of the Chair and then come:
back again to the House and get that
partciular matter discussed. There-
fore, I only say that let the Speaker
kindly keep this point before himself
and then afterwards evolve some
procedure which wou'd give satisfac-
tion to all the sections of the House.

sips:

Mr. Speaker: Certainly, I can appre-
ciate that there will be pressure du-
ring the last days of the session. I
have allowed Short Notice Questions
on each of the last two or three days
There were three Short Notice Ques-
tions today. The hon. Member wouid
appreciate that alrealy one hour we
have gpent here.

The other course that I have peen:
in other Parliaments—probably it is
in England—is that half zn nour ia
given on the last dav when the Mem-
bers might say anything they like, I
they want that, I can give that. On
the las* day, I might appoint half am
hour when they might say anything

that they like during that half am
hour.
The Min'ster of Communicatins

and Parliam*nta~y Affa'rg (Shrd
Satva Naravan Sinh2): 1 think on
beha!f of the Gove nment T would re-
quest you to make it an hous.

Mr, Speaker: One hour on the las®
Aay of the session go that the Mem-
bers micht just say whatever they

- like about their consti‘uencics.

Shri Hem Barua (Gauh2ti): Let us
have two hours. India is a much big-

ger country than England,
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Mr. Bpeaker: I am making it one
kour. But that would be from the
mext gession not today. Shri Bagrl

8hri Nath Pal (Rajapur): That
meang [ have not committed anything
wrong as it was originally thought.

Mr. Bpeaker: The wrong commit-
fed remains there. If something good
comes out of the wrong committed,
the wrong committed remains a
wrong.

Shri Nath Pal: Something good has
esome out of this, It is the result that
ghould be judged.

1357 hrs.
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Shri Hem Barua (Gauhati): In the

latest broadcast made by President
Ayub Khan some two days back, he
has said ‘We will never recontiie te
the forcible oc.upation of Kashmir
by India’. If so, in that context, may
I know whether our Government are
by now convinced that Pakistan has
launched a two-fronted attack against
India, namely (a) internationally
a political manoeuvre against india,
and (b) internal!ly, inside the State,

o-ganising  sabotage work with
Indians as Pakistani agenta?

SI72:



